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vi. To write to all the 25 High Courts about the Advocate Fee in commercial cases,

capping if any, and the calculation for the same, so that a comparative charl is
- available.

vii. To incorporale Training Schedule of High Courls also in similar tabular statement
prepared by DoJ for EoDDB review meelings.

viii. To resend the DPIIT PPT to all concerned once more.

ix. The Committee already formed for Simplification of Forms to also look into PIMS
being made more user friendly and reduction/removal of mediation fee. Revised
order to be issued. :

x. JS(PPP) to form a similar Commiltee on eCourts side.

1 5. JS(GRR) then summarized the document on Global Best Practices sent by DPIIT
regarding eFiling and eSummons and mentioned about important practices like
eMotary, defined size of document for efiling etc which have been incorporated in
countries like USA, Malaysia, and Singapore. On this NIC mentioned that eFiling
version 3.0 has already incorporated certain features like eSign, ePayment, a higger

document size elc.
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Annexure

List of Participants.

Shri Barun Mitra, Secretary, Department ofJustice

Shri G.R. Raghavender, Joint Secretary, Department of Justice

Shri P P Pandey, Joint Secretary, Department of Justice

Ms Prem Lata Kaushik, Deputy Secretary, Department of Justice

Mr. Ramesh Chand Ahuja, Under Secretary, Department of Justice

Shri Surinder S Rathi, 05D cum Registrar to Chief Justice, Delhi High Court

Shri D P Surana, Registrar (Inspection), Bombay High Court

Shri Soumendra Nath Das, Registrar (Commercial Courts Division), High Court
of Caicutta '

9. Shri T G Shivashankare Gowda, Registrar (Computers), High Court of Karnataka
10. Shri Rakesh Singh, Delhi High Court.

11.Shri S B Singh, DPG, NIC.
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